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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 447/2023
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 447/2023
In the matter of:

In re: News item published in The Times of India dated 02.07.2023

titled “2 workers killed in factory blast in residential area”

STATUS REPORT ON BEHALF OF DISTRICT MAGISTRATE,

DISTRICT NORTH-EAST IN COMPLIANCE OF ORDER DATED
16.10.2023

1) That this Hon’ble Tribunal was pleased to issue notice, inter-alia, to the
Office of District Magistrate, East Delhi vide Order dated 16.10.2023.
Since the incident i.e death of two factory workers and injuries to two
others in the explosion occurred at plastic moulding factory located in
the urbanized village of Gokalpuri, District North-East, the matter was

forwarded to Office of District Magistrate, District North-East for

further necessary action.

2) That, the Officials of DPCC and officials of the office of Sub-

Divisional Magistrate (Yamuna Vihar) inspected the site on 13.07.2023
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which is at Khasra No. 267, Gali No. 3/22, near Metro Pillar No-5
Village Gokulpuri, Delhi-110094. The report of inspection team was
filed by Delhi Pollution Control Committee along with its status report

before the hon’ble Tribunal on the previous date of hearing i.e.

16.10.2023.

3) That, the SDM Yamuna Vihar was directed on 23.11.2023 by the
District Magistrate North East to get the details of the incident and to
submit proposal for compensation to the victims as per the existing
guidelines of Government of NCT of Delhi. It is submitted that none of
the victims had made any claim for compensation in the Office of
District Magistrate North East. Hence, the Tehsildar Yamuna Vihar was
entrusted with the duty to get all the facts regarding the incident,
contact the victims at their current addresses and sensitize them about
the guidelines under which they are entitled to ex-gratia relief on
submission of claim and necessary documents. The Tehsildar Yamuna
Vihar submitted a fact finding report dated 30.12.2023 and obtained

necessary documents like death certificate/MLC report, identity proof,
address proof, proof of relationship of the claimant with the deceased,

bank details for providing ex-gratia relief to the victims. Copy of order

@
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dated 23.11.2023 is annexed herewith as Annexure 1 and the report of

Tehsildar Yamuna Vihar dated 30, 12.2023 is annexed as Annexure 2

4) That, the above-said fact-finding report dated 30.12.2023 contained

following information-

)

i)

iii)

The FIR and the MLC Report were referred to verify the death
and cases of injury. Out of tht? 4 victims (2 deaths and 02 injured
persons) only 1 injured person did not come forward to file the
claim and submit the required details. Rest of the victims have

submitted their claim.

One of the deceased Sh. Bablu Kumar aged 39 years had died
during the incident. Smt. Divya Bharti, the wife of deceased was

contacted and she provided the requisite documents.

Sh. Chaudhary Ramkaran aged 60 years had died during the
incident and his wife Smt. Vidya Devi was contacted who

provided the requisite documents.

Sh. Deepak Kumar had suffered grievous injury and he was

contacted. The victim himself provided requisite documents.

Another injured person, Sh. Sahil was approached multiple times

but he refused to provide requisite documents like Aadhaar Card,

&y
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Bank Details etc. and hence compensation proposal could not be

processed in his case.

5) That, the above-mentioned claims were processed in the light of the
guidelines issued by Government of NCT of Delhi vide order
No.F.1(87)/Relief/Building Collapse2010/2663 Dated 05.03.2020
issued by SDM-II (HQ), for providing ex-gratia relief in case of fire and

other accidents, copy of which is annexed as Annexure 3.

6) Accordingly, sanction orders (No.SDM/Y.V/2024/15 dated 02.01.2024

& SDM/Y.V/Deaths/2024/16 dated 02.01.2024 enclosed as Annexure

4 colly) have been issued for providing compensation to the victims as

detailed below:
Relationship
Name . .
Age of Type of of the Bank Account Details | Sanctioned
Name of the &Conta . .
SL the Cases Claimant Name of the Bank, Compensation
Deceased/ ct No. .
No. Deceased/ with the Account No., IFSC & | Amount in
injured ; of the
Injured Deceased/ | MICR (Rs)
Claimant | .
victim
IDBI Bank
Bablu Divya A
. ccount No.
1 39 Bharti | Wife 10,00,000/-
Kumar Death 1173104000078940
9910217910
IFSC

< SR AT AR S T
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:IBKL.0001173
MICR :
110259058

Chaudhary
Ramkaran

2

Death Vldya

Devi

9990262084

Wife

Bank of Baroda
Account No:
27890100036520
IFSC
:BARBOBHADEL
MICR :
110012083

10,00,000/-

Deepak

Kumar

36

Grevious
injury | Deepak
Kumar

7678639906

Self

Punjab National
Bank

Account No:
9956000100069643
IFSC:
PUNB0995600
MICR :
110024319

2,00,000/-

7) In view of the above,

considered.

ooooooooooooooooo

the present status report may kindly be

v

Kishore Kumar Datta

(SDM Yamuna Vihar)

O/o District Magistrate, North-East Delhi
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Office of District Magistrate (North-East)
Govt. of NCT of Delhi

pC Office Complex, Nand Nagri, Delhi- 110093 -
Date: 23~ 1/~20232

RO PA/DCINER023/ 2Y5D

Inter Office Memorandum

1 have received a communication from DC (Easf) (copy enclosed) enclosing
therewith Order dated 16.10.2023 of the Hon’ble NGT regarding death of 92
persons and injury to other persons in the compressor explosion at 2 plastic
molding factory in Gokalpuri (Yamuna Vihar Sub-Division). The Hon’ble NGT
has issued notice upon the respondents including the District Magistrate.

Accordingly, we need to defeﬁd this case in the NGT and an Action Taken Report
is required to be filed through the Delhi Government Counsel in NGT.

In the order, the Hon’ble NGT has also remarked that even though 02 persons have
died and others have injured in the incident, the report does not reflect that any
compensation has been paid to the de'ceased as well as to injured persons.

In view of the above, you are directed to submit the action taken report on the
aforesaid issues to the undersigned within 03 days.

Encl: As above

o ik

o Arun Mishra
District Magistrate (North-East)

Sh. Kishore Kumar Dutta
SDM (Yamuna Vihar)




OFFICE Or THE EXECUTIVE MAGIS'I‘RA'I‘E YAMUNA VA
DISTT. NE, DC OrTFICE COMPLEX, NAND NAGARJ, !QELHI-!] 093
Conianct No. 01 1-22574468, Enmil:-sdmvumunnvllmr(a}grmull.com

F.No TEH/YV/2023/2819 pated: 30[12{7023

Facts Finding Report

It is certificd that the following arc {he victims who got dicd and injurcd on

gra No. 267, Gali no. 3/22, Village

&
k 01.07.2023 at plastic molding factory situated at Kha

Gokalpur Delhi-110094.

1. The details of the victims in the incident arc as follows:

’_—_—:——’—’T—/——_T
Age(years) Identity Address
Proof
Adhar no. | H.No. 4-5 1°
222460945125 Floor, Pocket

y 11, Sector 22,
Rohini North
Delhi-110086 |
60 years Adhar no. | H. No. 323, C-
018252663112 1 Block Street
no. 25 Khajuri
Khas Delhi-94

Death/injury

]
Bablu Kumar Death 39 years

Death

Chaudhary
Ram Karan

Deepak Kumar Injurcd 36 years | Adhar no. | Village
910665710334 | Gandupal, P.O
Mundakhera
Amoraha, Uttar
Pradesh ‘
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It may be noted here that none of the victims had approached the district

administration claiming compensation till date. However office of Tehsildar

has contacted the family members of the victims to pursue their compensation

matter.

2. Necessary documents for processing their compensation like death certificate,

MLC, relationship of the claimant with the deceased/injured, bank account

details, claim form etc had been collected and verified with original from the

relatives of the deceased and injured person to process their compensation in

compliance ~ with Delhi government order No.F.1(87)/Relief/Building

Collapse2010/2663 Dated 05.03.2020.
3. Itis pertinent to mention here that one of the injured person Sh. Sahil S/o Sh. Charan

Singh was contacted multiple times telephonically even after several efforts, he

refused to provide requisite document like Aadhaar card, bank details, etc for

providing compensation.
" 4. The claim forms have been received from each of the above mentioned claimants
along with the one witness in my presence which are enclosed with this report.

5. All the necessary documents obtained fron'; the claimants has been verified with
originals and the same have been duly endorsed in the documents enclosed with this
report.

6. In compliance to the Delhi government order NO-F-1(37)/Relief/Bui.lding

Collapse2010/2663 Dated 05.03.2020 the following compensation may b ded
e provide

below:
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(
Proposal for compensation
J Name Relatlonship of
Name of the ‘\hg: of Type of &Contact thcc‘a:;:u:\:to Bank Account Details Proposed
Deceased/ Deceased Chascs No. with the Name of the Bank, Compensa'llon
injured injured of the Deceased/victi Account No., IFSC & Amount in
: Claimant | m MICR (Rs)
| IDBI Bank
Bablu Divya Account No.
o 39 Death Bharti Wife 1173104000078940 | 10,00,000/-
9910217910 IFSC :IBKL0001173
MICR :110259058
. . | Bank of Baroda
i Account No:
hiaud Vidya
Chandhary 1} o0 | Death Devi Wife  |27890100036520 | 10,00,000/-
RamKaran
9990262084 ' IFSC :BARBOBHADEL
\ MICR : 110012083
‘ Punjab National
Bank '
Grevious A t No:
) rey Deepak ccoun
el Despak 36 injury Kumar Self | 9956000100069643 | 2,00,000/-
Kumar
7678639906 IFSC:
| PUNB0995600
MICR : 110024319

Dinesh Kumar Sharma
Tehsildar Yamuna Vihayr
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OFFICE OF A
FICE OF THE PR, SECRETARY:CUNM DIVISIONAL COMMISSIONER -
RE.VENUE'DEPARTMENT.}GNCT.OFDELHI' E

5, SHAM NATH MARG, DELHI-110054
e . _* (RELIEF BRANCH) ' = .
£.1(87)/Relief/Building Collapse2010/ 2653 Dated 05.03.:2020

ORDER

aovt. Of NCT of

} In partial modification of all carlier orders/circulars, th
2020 and Cabinet

Delhi vide Cabinet Decision No. ng08.dated February 28,
Decision No. 2810-datéd March 5, 2020 has deci
scale for grant of ex-gratia relief in various eventualitics,
given helow.

as per the details

(1) Fire and other Accidc'nts [caused by individunl or natural
calamities): ' ey '
o
.;é‘_h.

(a) Death (Major) . ! '-\“?‘ Rs.l0,00,000]- in cach case (1 Lakh
ex-gratia shall be given to the family immediately and 9 lakh alter

documentation process is ccmpleted and approvals obtained.)

Rs.5,00,000/- in cech case
Rs.5,00,000/- in each case
Rs.2,00,000/-in cach case
.Rs.20,000/- in each case
Rs.3,00,000/- in cach case

(b) Death (Minor)

(c) Permancnt Incapacitation :
(d) Scrious injury

(¢) Minor Injury °

() Orphaned Children

s, Commmunal ‘Riots & Other Rlots'. Terrorist Attaclss:

'(i_&_\ Bomb Blast

(4) Death (Major) . Ro.10,00,000/- in cach casc (1 Lakh
.ex-gratia shall be giver. to the family immediately and 9 iakh after
documentation process is completed and approvals obtained.)

(b) Death {Minor) = - ﬁs.S.O0,000/- in each case

(c) Permancnt Incapacitaticn : Rs.5,00,000/- in each case

(d) Sericus Injury : Rs.2,00,000/- in cach case

(e) Minor Injury i Rs.20,000/- in each case '

() Orphaned Children : /Rs.3,00,000/~ in each case
LPage'lolq

ded to enhance/revise the -



NGT
Pencil


92 Bl

W Lo | .
W) Louy of Moveuble Property (in rlots):

@) ’\“'\\?\a\.\aouycc ol lncome/ livelihood): Ry.5,000/ cach
\‘)‘ f'farm Animaly . Cows, buffqlocs', Shecps
(1) Clz.\\'t Animal [orscs, Oxen, Camel

(1) Normal Rickshaw ,': | Rs,25,000/- cach
() B-Rikshaw/E-Scooty: ! Rs. 50,000/-cach
Co ) . ) . ..w B

{iv) Damage toiresidential unit (In riots/ﬁfc-/nutﬁrdl:cnlni*nitlcs[ligthcr
than Jhuggies): : . o -
1. Bach floor shiall Le considered ny.u different resi

Llcntiul l;lriit and

the relief amount he disharsed A8 Allows: .
() Total Deimages .. Rs.S5,00,000/% ‘(Rs: .4
| Be divided.-among the'owner(s) of -

1akh for damage to structure shal

_ the floor and Rs. 1 lalkh for loss 0

' among occupant(s)/ tenant(s) of that floor.

(b) Substantial Damage " co 3s.2,50;0‘(_)p/- (Rs. 2
lakh for damage to structure.shall be divided:ﬁarpqqg'.thc'owhci'(s) of
the floor and Re. 50,000/ for.loss of Household items shell be

divided among occupant(s)/ tenant(s).of that floor. ' '

(c) Minor Damage Rs.25,000/-

f household items shall be divided

2. An immediate.retief of Rs. 25000/ - will be released foxj'-qach;ﬂ'gq;',;_féi; :
loss of houschold items. This amount shall be, }di\'{idc'giif:‘éﬁigipg
O Al enant() end shall be adjusied for TG EREIE
 compensation , amount arrived at after -due. dlllgenée',bythc

authorized officer and approval of the cofpetént authofity. -

3, In° case of riots, for tenant(s)/house, ownel_’(é)-'w}'\of‘havé lost
household goods not through fire’ but’ through-:lnoting/theft,
compensation of Rs.. lakh_-per residential unit for compléte
Jooting/theft and Rs: 50,000/~ for pactial .looting/theft shall be
provided. However; in all such cases, furnishing of copy-of ‘FIR shall
e mandatory. " ’,u‘ . ' . '

(v Damago to Schools during !:lo'ts':a oL
a) Schools with cnrqimcnt.upto.1ood sl.ude'r:\ts: .. Rs '5.06'060‘/ C e

b) Schools ' - with enrolment . o L aeae vatident
. o W 19 rmore - th o 2000, .
Rs.10,00,000/~ o it o 1000" "+ "students:

Cigedotd, AR

i
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Do . ‘
Danmggre : ; . :
£e_to unlnsured comumercial proporty commorclal articlos

in rlots/ fir ‘ .
ots/fire /natural calumlitics/[other than Jhugglesl) :

50%‘ (‘7.[ the loss up to a.umnaxirﬁ)i\m of Re.-5,00,000/- ,
a\‘t\c\;\s\'\\‘s CN?EOX}’:"ShaUs a:s0 incl\.}dé cases. of looting /.tbCf
e . an uninsured Commercial property: Howevery in

ases, furnishing of copy of FIR shall-be mandatory. :

t/loss. of
all such

: ‘ Reliel in case of damage Lo jl\ugf',;iésf(in casc of riot?/"ﬁrc/ctc.) shall bé
provided as per Cabinct Cecision: No. 2295 da‘_tcd-.24.02'.2016..and

Order No.’ F.l(&?)[Rcii:f/B\iildin'g Collapsé/2010/3589-97. + dated

20.10,2016. R : -

The Pr. Sccretary A(Rcvenue) & ‘Divisional Corﬁmissiénhx‘,. Dclhi .und'
cach have beesd allotted budget \iqder their
« Major Head - 2245 'Rclicf"-or.x acéou}it of Natural
payr_x_mc'xjt;g qf gratu

‘ol calamitics like fire, bomb blast,

District offices. r_cspcctlve
heads of Accoﬁnts-
Calamities to meet the .experditure on itqus'. relief,
tentage, food cte. In cascs oi; natu

carthqualke, siot ctec.

ims have alrendy’ been
being Head of Departmont.in )
d in the o.rder'(:o-on'sxirc

F.1(87))Rc11‘cf-'/'-13’\ii1dmg -

The powers to sn_nct'xon" of rcli‘cf}t‘o the viecti

delegated to il the Deputy _Commissionors,

y X‘) all cascs in dccordanco with "the scale‘.zipprovc
“timely disbursal of Relief ‘'vide ofd_cr no.

Gollapse/2010/09 dated 04.01.2012.

, g\%\&

o (MITHLESH GUPTA)

i . SUB DIVISIONAL MAGISTRATE-I! (HQ)

No. F.1.1(87)/Reucf/B\_1i1ding Qollaf)se2010/ e " Dated
Copy for informatlon and nccessary a:tviox; to:- . . -

"1, The Pz, Secretary. to HiE. Lt. Goy.e.mor,.np’l_l_xi-, Rajuiwag;-neihi.

2. The Addl, Sccretary. toﬁontﬁ_,le:.'c:‘}:;i.e'tMiﬁist_ei;,.‘D_élhi._'Sedt;., Delhl.

3. The Sccretary to aon';ole_Depd;y;‘cnlers.l.\&'_l':_x_ist'e:,.p'emi Sectt.Delhl

3. The Secretary to Hon'ble Minlstex‘_:.of:!’le'v'en\;e, belhl'séétt., Delhl.
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I P\\(( Qfflcer to Chief Scoru\.ury, polhl SocLL.,
o r. Sceretury \nomu\ GNC'r ofnum.
The P
¢ Pr. Scorotury (Plnunce), GNCT of Detht

.0
e PS to P, Secretary. \Rcvcm\c\ "GNCT of Dclhi

Q.
MI'Dy. Comnilssionoy \Rcvonuc\ ‘GNCT of Delhi/New pelhi.
GNCT of Dclhi

Dclhi.

9.A1 KDMs/SDMs/ Bucoufive "At\gistmtc /'rchsndurs,
}0 Guard Tile. . <
\_\ /\’5\
... (MITHLESH. ‘GUPTA)
: ' qUB. DIVISIONAL MAGIS RATEL {HQ)
: .
\ .
\ . o‘ X .‘.‘3."“7 ! . . . . .; ¥¢
S—_— | Pageaofa-t. o
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GOVERNMENT OF NCT OF DELH
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (YAMUNA VIHAR)
DISTT. NE, DC OFFICE COMPLEX, NAND NAGARI, DELHI-110093

F. No .SDM/Y.V/2024/ 1€

SANCTION ORDER

Dated: 02 lD|[)0U’

Sanction of District Magistrate, Distt. North East is hereby conveyed for payment of Rs. 10,00,000/-
(Rupces Ten Lakhs only) towards grant of cx-gratia relief in case of death/injury to the family members due to fire
accident/explosion of compressor at a plastic moulding factory situated at Khasra no. 267, Gali no.3/22,village
Gokalpuri on 01.07.2023 as per order No.F.1(87)/Relief/Building Collapse 2010/2663 dated 05.03.2020 issued by
SDM-1I (HQ), O/o Pr. Secretary Cum Divisional Commissioner, (Revenue Department), GNCT of Delhi in

consultation with accounts functionary of the Department.

The amount of Rs.10,00,000/- (Rupees Ten Lakhs only) may be provided through RTGS/NEFT to the

following beneficiary as per details given below:

Ageof |Type of Name Relationship of .
Name of the | the cases &Contact | the Claimant BankAccountDetmls (:‘ompcnsn
Sl D dfiniu | D N th th Name of the Bank, tion
No. ecensed/inju | Decease g withthe | Account No, IFSC & | Amountin
red d/injure of the Deceased/victi | MICR (Rs)
d Claimant_| m
Divya IDBI Bank
Bhayrti Account No.
1 | Bablu Kumar 39 Death 99102179 Vife 1173104000078940 10,00,000/-
10 IFSC :IBKL0001173

MICR : 110259058

The amount is debitable to the Major Head MH 2245 02 101 91-98-49 voted (Gratuitous Relief -North

East Zone - Other Revenue Expenditure) under Demand No. 10 during financial year 2023-2024.

This issues with the prior approval of District Magistrate, North East.

ol

(Kishore Ku/ma'r.p.atta, DANICS)

Copy forwarded for information & necessary action to :- *§§

1. PAONo. VI, GIB Hospital Complex, Delhi.

Sr. Accounts officer, Distt. North East, DC office Complex, NandNag\n‘}, &f

PA to DC (NE), DC office Complex, NandNagri, Delhi.

Sr. Audit Officer, Dte. of Audit, Delhi Sectt. IP Estate, New Delhi 110001.

SDM(HQ), Distt, North East.
All the claimants of listed above.

2,

3.

4. Sr. Audit Officer, Principal A.G.(Audit), Delhi, AGCR Building , IP Estate, New Delhy
5.

6.

7

o
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»




96

GOVERNMENT OF NCT OF DELHI
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (YAMUNA VIHAR)
DISTT. NE, DC OFFICE COMPLEX, NAND NAGARI, DELHI-110093

F. No .SDM/Y.V/ Deaths/2024/ 16 Dated: 020! ]>o4
SANCTION ORDER

Sanction of District Magistrate, Distt. North East is hereby conveyed for payment of Rs.
12,00,000/- (Rupees Twelve Lakhs only) ) towards grant of ex-gratia relief in case of
death/injury to the family members due to fire accident/explosion of compressor at a plastic
moulding factory situated at Khasra no. 267, Gali no.3/22,village Gokalpuri on 01 .07.2023 as per
order No.F.1(87)/Relief/Building Collapse 2010/2663 dated 05.03.2020 issued by SDM-II (HQ),
Olo Pr. Secretary Cum Divisional Commissioner, (Revenue Department), GNCT of Delhi in
consultation with accounts functionary of the Department. ’

The amount of Rs.12,00,000/- (Rupees Twelve Lakhs only) may be provided through
RTGS/NEFT to the following beneficiaries as per details given below:

Age of Type of N Relationsh
thge e cases &%n;fxtnct ip of the Bank Account Details | Compensa
SL. | Name of the D € No Claimant | Name of the Bank, tion
No. | Deceased/injured d ﬁcc.aase of t.he with the Account No., IFSC & | Amount in
. injure Claimant Deceased/v | MICR (Rs)
N ictim
Bank of Baroda
Death . s Account No:
Chaudhary Vidya Devi . ’
1 Ramkaran 60 9990262084 Wife 27890100036520 10,00,000/-
IFSC
:BARBOBHADEL
MICR : 110012083
Grievous
injury Deepak Punjab National Bank
2 | Deepak Kumar 36 Kumar Self | Account 2,00,000/-
7678639906 No0:9956000100069643
IFSC:
L PUNB0995600
MICR : 110024319




7 97

The amount is debitable to the Major Head MH 2245 02 101 97-98-49 voted (Gratuitous
Relief- Sceretary Revenue- Other Revenue Expenditure) under Demand No. 10 during fi

. ingncial
year 2023-2024 r? ,/f/‘

- . . \
This issues with the prior approval of District Magistrate, North East. \WVJJ)(\

(Kishore Kumar Datta, DANICS)
\\Yﬁﬁiﬁi{a Vlhar

Copy forwarded for information & necessary action to :-
1. PAO No. VIII, GTB Hospital Complex, Delhi.

Sr. Accounts officer, Distt. North East, DC office Complex, NandNagn, Delhi.

2.
3. PA to DC (NE), DC office Complex, NandNagri, Delhi.
4

_ &r. Audit Officer, Principal A.G.(Audit), Delhi, AGCR Building , IP Estate, New
Delhi-110001.

Sr. Audit Officer, Dte. of Audit, Delhi Sectt. IP Estate, New Delhi 110001.
SDM(HQ), Distt, North East.
All the claimants of listed above.

N o O

(Kishore Kumar Datta, DANICS)
SDM Yamuna Vihar
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